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12,20, brs

CALLING ATVTENTION TO MATTER
OF URGEN I 'PUBLIC IMPORTANCE

[ English)

Agltation by Junior Engloeers
(Telecorsmunications)

SHRI P.R. KUMARAMANGALAM
(‘alem) : I call the attention of the Minister
of Commanications to the following matter
af urgent public importance and request
(hat he may make a statement thereon

The situation arising out of the
continved agitation by the Junjor
Engineers of the Department of
Telecommunications and the
action taken by the Government

in that regard.

1221 hrs.

[MR. DEPUTY SPEAKER fn the Chair)

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR( SONTOSH MOHAN DEV) : Sir,
The Juni>t Engineers Telecommunication
Association had given a notice and have
been resorting to work-to-rute agitation
from 16.10.1986. This has affected the
telecommunication  services, particulatly
the long distance services significantly.
The restoration of faults has been delayed
and the number of circuits faulty at any
time has be:n between 50 10 1007 more
than rormal This bas affected the
putting through of trunk calls, STD and
telex & teleprinter services,

The Junior Engincers Telecommunica-
tions have been demanding 8 higher scale
of pay (Rs. 550900 pic-4ih Pay Com-
mission against Rs. 425-700), They feel
that their jobs involve much higher techni-
cal competence and responsibility thao
similar jobs elsewhere. Their entiy
qualifications are also bigher and they
unjc:go intensive traioing before final

appuintment,
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The Department has been. sympathetic
to their demands but before these could be
co ceded, all aspects had to be considered
in consultation with the Ministry of
Pinance. This matter was discussed with
the Ministry of Finance and in 1983, on
the advice of that Ministry, the case was
referred to the 4th Pay Commission.

The 4th Pay Commission took note of
the demands of Jupior E~gincers Telecom-
munications as well as the recommenda-
tions of the Department of Telecommunica-
tones. They also recognised that the
technology in the field of telecommunbica-
tion is changing rapidly and it is necessary
for the Department to have trained man-
power of requisite calibre. They, bowever,
felt that the suggestion for higher pay
scale actually relates to job evaluation to
determine relative worth of charge of
different posts. They felt that it was not
possible for them to wndertake this work.
The Government has taken pote of these
remarks of the Pay Commission and is
taking appropriate steps in this regard.

The Junior Engineers Telecommudiea-
tions had also launched an agitation’in
July, 1986 soon after the submission of the
Report of the 4th Pay Commissicn. There
had been discussions at various levels and
an assurance was given to them tbat the
matter will be represented by the "Minlstry
at various levels, This was done, but the
Government did not find it feasible to con-
cede straightaway the demand for raising
the pay scale of the entire cadre without
suitable further study as sugBested by the
Pay Commission. To mect the demaods
part of the way, it was agreed to give 8
promotional grade for 657 of the posts in
the cadre. Simuitancously, it was devided
to constitu'e an inter-Departmental Group
to study the matter further. -

The inter-Departmental Committee
held a number of meetings, but the Chair
person came to the conclusion that the
Committee, as constituted, could not
reserve the matter and that aciual job
evaluation wouid be necessary.’

While this matier was being further
considered, oo the release of the Govern-
ment decistion on the recommendations of
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the 4th Pay Commission, the Junior
Bogineers Telecom nunication Assotiation
gave notice and started ‘fresh agitation.
The matter was taken in .conciliation.
Discussions have been held at vasious
fevels inclucing the level of Member (Per-
sonnel), Secretary (Telecommunications)
and the Ministe:s, both directly and vnder
the auspices of the Chief Labour Come
missiorer. The matter was also examined
by a Committee of Sécretaries. It was
decided that the Inter-Departmental
Committee be re-constituted with
higher powers and with specific power
to engsge consulants for job evaluation.
A specific proposal to decide the method
of selection for 65% of posts in the higher
grade was also given for considerarion of
the Assnciation. They were also told
ab. ut the constitution of the High Level
Committee and requested to call off the
agi'ation. During these discussions, the
Hon’ble Member, Sh'i P.R. Kumaramaoga-
lam had also met the M.aister, secretary
(Telecommunications)  and the  Chief
Labour Commissioner and was explained
the position at length,

The representatives of the Association,
while appreciating the position of the
Department, pleaded that they were not
io a position t0 call off the agitation and
that in view of the long delays io settliog
this matter, the rack and file may not
respond to such @ call, They requested a
meeting by the Secretary (Telecommunica-
tions) and thc Sanchar Mantri with their
Executive Committee including their
Circle Sccretarigs. This was agreed. The
meeting is scheduled for this afternoon.

The position is that there are pearly 2
lakhs employees in the related scale of
Rs. 425.700 and it is not poseible to
grant a higher scale (o one section of
them without a proper study and evalua-
tion. A High Level Committee has been
appointed on 27.7.86 to vndertake this
study and evaluation  The Committee I;al
been requesied to make avadable i
recommendations as early as possible and
in any case not later than three months.
Tne continuing agitation is, causing incon-
venience to the public aod-also resulting
in ecopomic losses. I tliq this opport-
pnity to appeal to the agitating cmployses
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to withdraw their agitation and restore

normally in services and cooperate with
the High Power Committee to help resolve
the issue. In this connection. 1 may
ment'on that Government haz armed itself
with powers under Essential Services Maig-
tenance Act to desl with thesituation in
case it becomes necessary. 1 am, however,
confident that good-sense and goodwill will
prevail and it will not be necessary to
recort to provision of Essential Services
Maintepance Act.

SHRI HARISH RAWAT (Almon):
It is a hopeless siatement, 8fr. '

SHRI P.R. KUMARAMANGALAM :
Mr. Deruty Spesker, Sir, I am  a little
carprised by the statement and amused be-
cause one s constrained to understand that
in between the lines there is an indication
that firstly, when I was explained the
matter at length, I secemed to bave under-
stood in a very sympathetic fashion and
that the representatives of the Association
also appreciated the position of the
Depertment and pleaded that they were
not in a position to call off the agitation,

At the outset, I would hke fo say that
that is pot right for the simple reason that
this issue is not an issue that has been born
todav. In 1980, when the late C.M.
Stepben was the Minister of Communica~
lions, he took upthe matter Again the
matier was taken up in 1983, Tben it
was teken up by (he Minister of Come
mupications Shri V. N. Gadgil and then
again in 1986 by the previous Minister of
Communication Shri Rem Niwas Mirdha,
The most arusing thing is that the Departe
ment is sympatheiic with us. Toey say
that the demand is rot unjust, is not vp.
fair and the demand is over seven years
old. The demand is not just based on the
fact that we are technically superior, That
goes without question. The demand is aiso
based on the fact that the people who are
in the junior cadre, i.. from the cadre
from which people are promoled 1o J.E,
are gelting a higher scale. In other words
when RSAS go through competitive examie
nation aod pass, they move from bigher pay
scale to low pay scale to a superior pust,
Such an anomaly is pending not for ong ef
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two years but for six years, Minister after
Minister takes up the matter, What is on ?
Committee after Committee are appointed,
I'would have understood If no evaluation
fisd been donme till - mow. The Indian
Itstitute of Management, very well knows,
véry. popular, at Bangalore, was engaged
an indipenaent body'l Lakhs of rupees
Wrre spent by the Department to analyre,
rationalise; understand, study the P& T
Department. They gave it in their report
fo favour of J.Es., in favour of technicians
and say that tech-.olggy is going up. You
require 10 have high qualification. Itisa
fact that J Bs today require minimum
qualification of either a Graduation in
Scieace  or in  Engineering. The
technician  requires  Diploma  in
Engineering. But they are treated
at. lower level thsn the Matrics in
other Departments and you expect to go
to “the 21st Century with teohnological
advances and pay of these technical per.
gonnel is the leastt Whilé on the one
hand you pay Junior Accounts Officer,
Inspector of Bxcise-one does understand
that. Charity begins at home but does it
stop it home ? That is a question. If one
is williog to give Junior Accounts Officer
and to Inspector of Bxctse, because they be-
long to the Finance Department, why can’t
technical employees be given justice ?

It is not a question that this issue did
not come up and was not agreed to by the
Ministers, Both the Ministers in writing
as well 28 orally one after anotber said,
“Yes, your issue is just. We will iry and
get you, Certainly we will fight up the
case. and fight for you.” But what has
bappened ? The real truth is that the
bureaucracy in this Government have
learnt the art of weaving wool over the
eyes of the Ministers. They have learnt
the art of ensuring delay in giving
justice to the employees. They appoint
Commitee after Committee, get evaluation
afier evaluation for years without end.

. 1 may, st this stage, point out that
this work to rule .agitation i* not only a
work to rule agitation which is being done
by the Junior Bnginecrs, ' Class 1iI tesenk
cians are aiso on agituation, It is sur.
prising—wbhough .their qualification s

Duploma (Bngineering), their scale is the

lowest in the Government of lIndia com»
pared to any technician. Other techoicians
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can - be Matric, but they get scaleof
Rs. 1200 and Rs. 1400 while these techak
cians get Rs. 925. Whenever the issue i
taken up~—~when it went to the Pay Come
misgion, the Pay Commission said,
‘“Techoics! evaluation has to be done.”
Technical evaluation was done by the
Indian Institute of Management, Bangalore,
No mentin' of it was made a8 if it does-
pot exist on record at all and theirisnd -
Report. Very sincerely they say ‘no’. We
wish t0 agree to your demand. However,
to discriminate 2 -lakh emplovees, we
require evaluation. What about evalua-
tion ? What has been done earlier 7

All right, A Group of Ministers
appointed a Committee, The Cheir Person
of the Committée was one Smt Khogla,
Joint Secretary, Department of Personpel,
She stayed for one¢ month., She resigns.
She does not say she was helpless and
she requires to have consultancy service
of some cxperts to do job evaluation,
No. She resigns and says, ‘No, I do
not waat to be the Chairman’ Then you
keep quiet for a period of time, thea you
appoit another commitice with a retired
Secretary of Commuaications=—with due
respect to him, Mr. Agarwal—and in that
committee you put the same Chairperson,
Mrs. Khosla, who resigned saying, 'I am
incapable of bandling the issue’. How
much and how long are the employees
going to be fooled around? To what
extent 7 If you want the ctredibility of
your move, then there must be some basis
behind it. Merely going to the employces
and saying that ‘I sympathise with your
matter’ or ‘we sympathise with your issue,
but we are constrained’ is mnot enough.
There has to be some action., We have

socn historically that these committees—]
often say there 18 like for the Com-
mittees, that committees Of government
and sub-committecs of government are
gimilar to diarrhoes, that in both cases
there are sitlings, in both cases there are
reporis and in both the cases the matter is
dropped. That is what is bappeniog with
every single committee, and commiltees
do not lend credence, they are always
treated as @ way out of the problem somaee
bow (o0 buy peace for the moment. This
peace has been bought not ounce, not Lwics,
but eix times in telecommunications.
Bvery time » committes is appointed,
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Today the employces in the Telecom-
munications have reached a stage where
they bave said, ‘We want no more com-
mhittees. You say, our demand is ubjust.
throw it out of the window, we will, face
ft. But tell us clearly where wo stand.
There are enough committees and enough
reports which are in our support ; not &
single report is against us, Teke 'it,
aceept it or rejoct it, but please for Gods
sake do not appoint another committee.
We do not want committees,” That+s ¢he
gtand of the en ployees, whether they are
techpicians or whether they are junior
engincers. If the Indian Institute of
Management at Bangalore, which is sup.
posed to be an independent body, where I
undergtand even Ministers and bureaucrats
g0 tor refrecher courses or (training
courses, . , (Interruptions) 1In Hyderabad
elso there i« an Institute, Bengalore is
also nemed. Well, if they are good
enough for Ministers to be trained and
pefreshed, I think their report ‘is valuable
enough and should be treated with credence
by Goverament.

Mr. Deputy-Speaker, in this particular
case, in addition to the fact that committee
after corumittee is being set up and nothing
is happenning, the truth is today neither
can the Association of Junior Eogineers
por can the tcchnicians withdraw their
agitation in the name of another commirtee
for the simple reason that pot only will
they not be able to satisfy their members,
but dcfinitely the public at large will
ridiccle them. Aod I am unable to under-
stand that when it is an admitted fact that
faults are doubled, why is it that this
Government does not feel that it is
necessary for it to take 8 decition ? Why
is it that the bureaucricy’s point of view
is prevailing ?

Mr. Deputy-Speaker, Sir, f I may
submit quietly while making en appeal to
the unions to withdraw their strike. . .

MR. DEPUTY-SPEAKER : Pleaso

wind up.

'SHRI PR, KUMARAMANGALAM §
Me, Doputy-Speaker, Sir, | woold like to
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have two minutes, it is important, telephones
and communications a1 over the counffy
are slowly coming to a grinding halt. "It
is not a matter of just a Cellitlg Attentiog.
It is a serious matter where a demitld
considered, admitted just—they ‘say they
are sympathetic, but they are nét wijlinig
to concede it and giving committee ‘aftér
committee, excuse after excuse to buy time,
Mr. Deputy-Speaker, Sir, while ‘making
an appesl to the agitating employees to
withdraw their sgitation ard restore not-
maley—that is almost a plea—simulta.
neously they snnounced that they have
armed themselves with ESMA, In fast
they have armed themselves with it on ¥
of November,

SHRI THAMPAN THOMAS : MISA,

SHRI P.R. KUMARAMANGALAM ;
It is not MISA, it is only BSMA. Why #
their demand is just, if 'he movement s
just, when it is accept d that the issue bas
been delayed for years end when the
woskmen are agitated, is it the role'df
this Government to throttle them, closs
their mouths using a draconian Mw knowh
a¢ BSMA 7 BEvery time, workeérs rtaise
their voice a8 saying we want justioe, we
want injustice corrected, is ESMA going
to be shown to them ? What is bappens
ing in this country ? Are we being ruled
by the people’s representatives or are we
being ruled by the bureaucracy ? That
is the issue. Mr, Deputy-Speaker, Sir, all
of us know that we write letters to
bureaucrats, As a simple Member of
Parliament, ] know that the normal reply
comes, it is a formal rejection——of cousse,
very politely worded. How wmany issues
whigch are just sctiled by the bureaucrats ?
They have no accountability. They are
pot answerable to anybody. But still they
think, they rule this country. Often
jokingly I say that we Memb:rs ‘of Parlins
ment are called temporary employecs,
Mipisters are casual and they coasider
tifemselves to be the permanent employeses,
the rulers of this nation. It is unfortunate
that the barsaucracy are mnﬂuuﬂ
rea) justice is not being given, ¢

I would like to end, Mi-* ' Deputy
Speaker, Sir, by just saying this mnch that
the workiog class will ot be cowed down;
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We will not take injustice. We will be
reasonable, one are willlog to negotiate,
we are willing to discuss. If the
JETA udicn says that let the Minister
and Secretary address the Executive, they
sald it because they do not want to sound
.a8 If they are blocking the cadre for
meeting the Ministers, blocking the cadre

for meeling the Secretaries and as if we .

bave played politics. Our objective Is to
settle the issue amicably, If the Gosfem-
ment comes forward, we are most willing
to settle. But, however, if the Govgrnment
is under the impression that using the
threat of BSMA or applying BSMA, I
would like to go on record, 10 say that the
working class as a whole, without excep-
tion, without any political colour, wﬂl
revolt. We will not tolerate it. We will
ensure in this country that pot a single
‘wheel moves if ESMA is used. If at all
with velvet gloves, an iron hmd. is exten-
ded, we are still williog to grip it. We
are not against it., May I take this opport-
upnity to eppeal to the Communlc_nlions
Minister, to appeal 10 the Financg Mibister
‘to appeal to . the Prime Minister, my
beloved Jeader that it is time now ll:llaf-ou:
people’s: representatives or Ministers
remove that veil which the bureaucrats
bave so efficicotly koitted over the eyes of
the Ministers and sce lht_l reality. Come

forward and settle.

‘We are the working class who stand by
right from the beginning to the end. - But
please don’t allow yourself to besome
tools in the hands of the bureaucrats 'who
donot have the interest of the poor, the
working class or the employees of any
siogle institution ia their beart  They
belong to aciass aod they will only
serve thelr class interest,

. CHINTA MOHAN (Tirupati) :
iu,?tntu outset, I sympathise- with the
striking Junior Engineers of the Telecom-
‘munication and at the same time, I con-
dema the attitute of the Goveroment. All
the time they come down with the weapon
that this sball be considered as essential
service and therefore this sert of attitude
sdhould go out from tbe mind of the
Goveroment of India. When tbe servant
1o on the fong strike, the master is likely
tobe at fault, When the Goverament of
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India servants are on strike means, t,l;o

Government of India is at fault.

The Government service mainly
depend on the productivity, efficiency and
stendard of living conditions of the
Government servants. When compared
to pre-independence days, today the price.
rise is about 6 times high. This is all due
to the wrong planning of the Government,

12,45 pry,

[SHRI SOMNATH RATH in the Chair]

In spite of more than 35 yoars of
Ccogress ru'e, the country and the
Congress-I do not have a clear concept apd
they do not have a clear ideology. They
have finished sixth Five Year Plans and we
have entered into the Seventh Five Year
Plan. In the Seventh Five Year Pan, we
have finished almost two years and, you
bave raised the 7th Five Year Plan outlay
to about Rs. 1,87,000 crores, Ogt of
trat, you are mainly dependiny upon the
are planning Rs.
42,000 crores for the public sector but the
public sector js today in shambles, Coming
t0 the field of public sectcr, most of the
public sector units like SALL are getting
loss of Rs. ome crore per day. At this
juncture, we cannot mainly depend on the
public sector. The Government ig noy
baving a clear-cut conCept and we are
getting losses.  On 1he expenditure side, it
isRs. 22,220 crores, We wili have g
budget deficit of ks, 33,000 crores by the
end of the Seventh Five Year Plan,
(Interruptions). We have revised the tax
Structure in 1974 wiih the appointmens of
tbe Mathai Commission. The trade deficit
is about Rs. 9,000 crores, With al) that,
I say that the Seventh Fiye Year Planis g
big flasco. I say that (he economig
policies of the present Finance Minister
are at :take,

With all this, I do not blame the
Communications Minister for the sirike,
I blame the Finance Minister who s pot
able to control the present situation of the

. price rise and, at the sare time, these (ole-

communication stoff - have gope op strike

today, Today about 2 Jakp poeple) agd
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tomorrow some more people come and ask
for the wage rise. Actaally, they are
getting basic pay of Rs. 225.700. Bat
tbeir demands are very genuine. Radio
technicians and lab technicians are getting
more than what they are getting at present
Suppose, 8 Member of Lok Sabha is getting
Rs. 1,000/- and s Member of Rajya
Sabha is getting Rs. 1,500/- Naturallay
I will be worried. I will demand and
agitate and do some sort of a strike.
(Interruptions) Mr, Kumaram:ngalam was
saying that since six years, no Communica-
tion Minister has taken any time to look
into the problems. They say that they are
evaluating the problems. At the same
time, they sav they are studying this. It
witl not help the people at large. 1 would
like to say that you should deviate from
such tacrics. Just by 1alsing the pay
structure and pay scales, the standard of
livog of & particular Government employee
will not raise. If the pay packet is mainly
spent on liquor and lottery, it wil not
increase the standard of living. Today a
person is getting Rs. 1,000. If you
increase the salary to atout Rs. 1,500/,
the quality and standard of living will not
change at all. Suppose, today a worker
will take a beedi, tomorrow he will defini-
tely jump into- a cigarette By his just
smoking a cigarette, you will not say that
the standard of living has gone high. For
all that, we should set an example. The
masters should set an exaraple. Theo only
the servants will follow. Unfortunately,
today the masters in the Ministries who are
sitting there, they are living in Five-Star
culture. When they are living in a Five-
Star cultore; how ocan you cxpect the
Government Servants to be satisfied...
Because they keep in mind the price rise.

(Interruptions)

In the. Seventh Five Year Plan, you
have ralsed Re. 1730 crored.....

(Interruptions)

In the Seveanth Plan outlay, regarding
the Communications Miolstry, you said
about the balanced growth in the net-work
of this Communications Department and
you have promised to give rapid moderni-
sation and quantum of technology and

| productivity. 1 do oot kpow eaay r1eason
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to appreciate all these four fuctors, With
this, I comdemn the attitude of the
Government and support the workers’
strike, \

SHRI SRIBALLAV PANIGRAHI

(Deogarh) : Sir, in fact, there is a ferious
situation today in the country arising cut of
the work-to-rile agitation resorted to by
about 22000 Juaior Engineers of the
Telecommurications Wing of the Ministry
of  Telecommunications. Afier going
through the statement made by the Minisier
here end supplicd to us a little bit earlier,
I was entertai. ing a hope that today in the
afternoon there will be a solu'ion to this
vexed problem and that would naturally
give a sigh of relief to everybody. Butl
am confused afier I heard my hon. friend
Shri Kumaramangalam, becuuse there is a
reference given in the statement on page 3,
in the para preceding to the last para It
states @

‘“‘the representatives of all the
associations while appreciating
the position of the Department
pleaded that they were pot in a
position to call off the agitation
and that in view of the 'ong delay
in settling this matter, the rank
and file may not respond to such
a call off. They requested a
meeting by the Secretary with the
Telecommunications and Sanchar
Mantri  with 1heir Executive
Committee including their circle
Secretary, This was agiecd. The
meeting is scheduled for this
" afternoon”’

You bheard Shri Kumaramangalem who
is deeply involved in this matter, that ihis
wis not exactly the position, So, the
confusion is wo:se confounded.

Sir, Shri Arjun Singh bas takep over
this Minis'ry recently. He is a Cabinet
Rank Minister. . Shri Santosh Mohan Dey
is astisting him as Minister of State. They
are Quite new. They bave stepped int-
the Ministry in the midst of this agiation
Io fact, I think, this agi‘ation has groeted
them to this Mipistry. We have faith jg
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the ability of the Minister. Shrl Arjun
Singh is known as a trouble-shooter. So,
whatever might be the vexed situation, I
am quite hopeful that there will de a
solution and a very early solution to ' this
problem, :

One thing I fail to understand. You
know, this problem is not one of today.
This is quite an old problem lingering on
for the last severvl years, In the year
1983, on the advice of the Finance
Ministry, this matter was referred to the
Fou'th Pay Commission, These demands
had received the moral support of a8 many
as four Ministers in charge of Communica-
tions from then on till now. But how in
spite of all these things, this demand which
has been called ‘justified’, which had
rectived the moral support from the
Ministry from all the Ministers in charge
tbe Ministry, till now this demand has
nct been fulfilled ? Now, there is a con-
flict goiog on between......

MR. CHAIRMAN : I cannot help you,
The rule permits only five minutes.

SHRI SRIBALLAV PANIGRAHI : Sir,
I am just making only points. It seems to
us that a confusion, confrontation is going
on between the Ministry of Communica.
tions and the Ministry of Finance, 1
would like to know whether the Finance
Ministry or the Pay Commlssion directly
gave such concession to other categories of
employees of this grade, and the equivalent
grade.

They have now left the matier to the
depariment on the plea of job evaluation.
When a job evaluation has already been
done by a konowa Institute, the Indian
Iostitute of Management, Bangalore, 1 do
pot know why again Committees after
Commiltees are being appointed 1o go into
this. Naturally, that is bound to arouse
the anger of the people and displease the
people who have been fighting for long for
their genuine demands. They have natura-
lly demanded higher pay scales to be on
par with their counterparts working in
other Departments. The Pay Commission
also has recognised that the work involved
is of a higher technical nature. '
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I would now come to one thing. Job
evaluating was already done in Bangalore
by the Indian Institute of Management,
Again anotber Committee was appointed,:
What were the terms of reference of the
Khosia Committee 2 ~ Why did she resign ?
What sort of attitude is this=~on the part
of a civil servant ? When some specified
work was entrustéd to them, they have
avoided that responsibility. Apaip &
Committee has been appointed. How long
willl this drama continue ? Naturally, it
is the people who are suffering. Today
there is no telephone line functioning -
between Delhi and other parts, The
newspapers are also suffering becavse the
tele-communicatiors lines are defunct The
SAARC Conference is going to be he'd in
Bungalore shortly. What will happen if
this strike is not called off, if thi~ agitation
is not called off immediately ? Things will
g0 wWorse.

When the Minister feels that the
demands are justificd and gernuvine, how is
the bureaucracy coming in between ? Ina
democracy it is the political leadership
which is supposed to be the master of the
situation and master of the rules and
regolations; they should not be slaves to
the rules and regulations. If any rule
comes in the way, thatis a point for
consideration and that has to be sorted
out.

There i8 force in what Shri Komara.
mangalam has said. The demands are
geouine. The job evaluation has already
been done by the Iadiun JIostitute of
Mangement, The Department has also
recommended. So, there should not be |
any further delay in accepting thier demands
and thus bringirg sbout a bappy and
ho ourable solution to this . problem which
is causing concern in different circles.

SHR1 THAMPAN THOMAS (Mave- -
likara) : Sir, I would like to raise certain
very important things on this matter. I
would place this issue from three angles: one
as a consumer, another as a trade unionist
and the third as a Member of Parliament, -
Today = the position is that the tele.
communpications in the coubtry are cOme .
pletely paralysed because of this strike, -
In fact, the Miaistry has been sleeping over -
this issue for the last 1S days. =, ..
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The news which I have received today

from my constitutency is this. There is a
bospital where dead bodies ‘are kept in
iby constitutency, in Thiruvalla, and they
aré waiting for the relatives of the dead to
oome from the Gulf countries. Normsily
the dead bolies are kept in cold storage,
but since there is no space in the mortuary
to keep the dead bodies, they are kept out,
and the whole area is smelling bad. This
is happening because the relatives of the
dead who are in the Gu:f countries could
not get the message and, therefore, codld
not come and attend to the durial. This is
. the situation in my constituency because
of thi- stiike, This has been published in
leading Malayalam newspapers. This is
the exact news which I have got.

There is another thing. In Ahmedabad,
the Mayor of the city has placed a wreath
on the telephone and buried it.

This is the situation prevailiog in this
country. I do not know how this Govern-
ment is going to tackle this issue. This
Gorernment is posing in 1h:s House that jt
is a Government which is working but I
say that it is a Government which is
sleepine over issues, And it has been
proved very well because you had no mind
to, settle this matter with the representa-
tives of the trade union all these days., The
demands raised by the workers are gonuine,
Of course, the issue has the support of al}
the working class in the country because it
relates to their service conditions and there
is discrimjnation among themselves who are
doing the same work. They want the
same salary which is a common and natural
issue. You are not ready to tackle it and
hear thean. Because of that (he whole
situa'jon has gone to such a position,

13,00 brs.

~ 1say as a consumer that no rent or
telephone charges should be collected from
147h October onwards when these workers
started sirike. Otherwise we will start a
civil dis-obeditnce in order not to pay the
charges. '

. MR. CHAIRMAN : The Hon. Member
_will coptivue after janch, The House s

[ow adjviged for lunch.
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The Lok Sabha then adjournei for
- Lunch till Fourteen of the clock

The Lok Sobha re-assembled after
Lunch at six minutes past Fourteen
of the Clock.

[MR DEPUTY-SPEAKER in the Chalr]

CALLING ATTENTION TO
MATTER OF URGBNT PUBLIC
IMPORTANCE—CONTD.

[English]

Agitation by Junior Engineers Tele.
Communifcations)

SHRI D.N. REDDY (Cuddapah) ; Sir,
[ waat to be the first to congratulate you
here. I have received your invitation
today. Heartiest congratulations and best
wishes on the occassion of your marraige.

MANY HON. MEMBERS : Congratul-
ations from all of us,

SHRI D.N. REDDY : | wanted to be
the first to congratulate you,

PROF, MADHU DANDAVATE
(Rajapur) : On a point of order Can
anybody marry prospectively ?

MR. DEPUTY-SPEAKER : Thank you.
1 request all over triends to come over to
Madras, That is my request,

Shri Thampan Thomas,

SHRI THAMPAN THOMAS (Maveli.
kara) . M. Deputy-Speaker, Sir, I was
mentioning about the liability of the sub-
the period from
October 14 if this event continues, | feel
that no subscriber in Iodia is liable to pay
1o the T.lephone Deparumeant after 14th
October since there 1s 0O guid pro quoe.
They are not  giving us wny service aad
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without giving any service they cannot take
money from us. As a coosumer I feel
that the consumers of telepbones In India
should take the position that they will not
pay the amount to the department. I feel
that this is in consonance with tte teach-
ings of Gandhiji's civil disobedience move-
ment. According 1o that, where injustico
is doue 'o the people, they should not be
prepared to pay the money.

Then, as a trade unioni:t, ] would like
to point out to the i sue which has come
out of this ;gitation, and which shows how

the Fourth Pay Commission has approached .

the problem of woikers and because of
that how the anomaly has crept in. The
trade unions in India were demanding
equal pay for equal work. Why have
they not given that treatment to the junior
engineers, which are also technical hands.
They arc also doing technical work, but
they were not taken care of. They are
not even being paid the salary that a
sweeper may be getting in any public sector
undertaking. That is their plight. The
sweep er and other such employees might
be gctting more in terms of D.A., and
other facilities. If that is the case, it is only
patural and desirable that the demands of
the workers in terms of their salary etc.
will have to be considered and settled.
This has bzen a long pending issue. This
is an issue which you could have discussed
with them and finally settled with them.
But yov have nct done that.

The issues raised by the workers are
genuire and have to bz morally supported;
that deserves our support,

However, the course of action adopted
by them to put the consumers into difficul-
ties was rather embarrassing. Instead of
that, they could have gone for a total
strike in consultation with other trade
unions and Government would have reacted
on that. Anyway, I am oot going into the
details of it. However, this issue requires
settiement at the earliest,

1 «lso find that the technology that you
are adop.omg for the communication
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system is a total failure. You were telling
sbout the communication systems which
you are importing from abroad. The
various techoologics that you are importing
from abroad have now proved to beas
total failure. The cross-bar system or the
CLT system, whatever it be, ultimately
because of the few technical hands who
were handliog them, the whole pation has
come to a staadstill,

Here 1 would also like to point out
that the technology that you are importing
from abroad is & scrap, which bas been
tbrown away by other countiies, including
the French system. This has been criticis
¢d wheo you were importing this system at
a high cost, by the engineers coneerned at
that time and it bas come in the press also
as a big news item, Therefoie,1 would
urge that the Government of India and the
Telecommunications Mipistry should find
out an indigenous method which is akin to
our eountry. A system which suits our
coun'ry should be developed, but you have,
so far, oot made any attempt in this
regard.

Also, the employment conditions provi-
ded ip the Telecommunications Department
are alarming. You are still using what is
called the RTP—Reserve Training Pool.
At very low wages, you are engaging people
a8 RTP and you are using their services,
There are so many vacancies which are not
filled up. Many a time, the 1¢€ply given
to this House is that there are financisl
constraints and therefore the Department
is not in a position to appoint people and
because of the stand taken by the Minpistry
of Finanoe, the vacancies which are exist-
ing in the Department are not filled up.
As a result, the Mazdoor, RTP and all such
classes are being expoloited. Youm should
try to prevent this sort of a thing by
appointing proper people and developing a
suitable technology and save the msumm

" from these difficultics.

Today, it has been brought te my
potice that you are chargiog Rs. 10,000 for
overy telex machine from the press people,
If they want to instal teleprinters in their
Delhi Bureaus, you are charging them - Rs.
10,000 without interest. 1 do nmot knew.
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a8 to why you are charging ' this amount
like this. This only means that .you are
coming in the way of giving news through
tele-priners to the press. By all means, it
only harasses the consumers.

I would like to point out here that this
is the situation today with a Government
which wants to prove or thow that itisa
‘working’ Goverament ! I would like to

suggest that this matter has to be settled -

with the unions by negotiating with them,
And I am glad to say that the statement
which the Minister has given (0 us today
afternoon shows that you are having a
discussion with the trade unions repreten-
tatives- I would urge the hon, Mini:ter
and the Department to take a constructive
attitude towards 1his issuec and settle the
matter in the interest of the public of the
couptry,

SHRI INDRAJIT GUPTA (Basirhat) :
This agitation, I think, has established its
poin'. The point that thcy want to estab-
lish through this sgitation has been
adequately esta*lished. The services are
paralysed by and large and naturally the
public in the country who are intcrested to
know the reasons for this cripp'ing agita-
tion are also oow informed and today the
Lok Sabba, Parliament of India is also
discussing this matter,

Now, it is upto the Government to take
some bold's'ep to see that this deadlock
can be re;olved. I am not at all in favour
of hold'ng out this threat of action under
ESMA and <o on. It is contained in the
statement also, The entire trade ubnion
movement tas long ago opposed tooth and
'nail this whole concept of BSMA. Those
people who advocated ESMA at that time

thought that a threat of action under ESMA '

would perbaps prevent strikes from taking
place. But it has done nothing - of that
kind. If the workers feel honestly tbat

they have got some justified demand or -

cause, they are oot going to be cowed down
by such threats. I only want to say one
general thing, that is, the context in wbich
the whole thing is taking place should be
.q8en tather. in a larger perspestive.
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* Itis all connected with this advent of
new tachnology which the Prime Minister,
particularly, has been .advocsting 30
stridently, that our ccyntry bas to import,
acquire and establish new technolozy in
order to modernise all our services. Now,
this is not bappening only in the tele-
commugications, I know, but-l won’t go
into details because there is no time-in
mepy other sectors also. Two things
come up. One is the conflict of the
interests between the bureaucrats—tradi-
tional bureaucrats—and what you may call
the technocrats, this is bere, also, because
you canpot rub this technology without
people who are highly qualified and who
bave been given the requisite technological
training to handle this new equipment,
These are people, Sir, who are working
on clectronic Fachanges, handling this co-
axicl cable equipment and so many new
things which are coming and will be coming
in future. Here al] standard routine practices
which have been followed in our Govern-
ment Departments from time immemorial,
at least from the British time, is that every-
thing mut b: on the basis of seniority
alope. Seniority alone is the sacrosanct
channel through which everybody bas to
pass. This wi'l not confrom or it will pot
meet the necessity or the requirements of
the modern tecbnology. This is the trouble.
So, naturally the people who are tecbni-
cally trained, who are technically qualified,
wh) are handliog all these comp'icated and
in'ricate ¢quipments, they do feel that they
are not geiting the due that they should
gct. There may be some resistanee from
the older people who may be, as you were
saying, onlv matriculates and prople liks
that who bave been promo'ed. due to
senjority and who are sentor to these
people, most of whom are being recroited
during the last five or six years, these
tecanologically trained people are junior
io that sense, So this is the conflict which
will develop snd not only here, I do mot
tbink, we bave scen the last of it, but also
I think, in the days to come, in many sectors
of our economy, unless this matter it handle
ed in a proper way, there will be conflictl.
There may be even a spate of disputes and
agitations on this issue. Incidentally, if
properly (rained peopie are not put on the
job, much of this equipment may get
spoiled also, if it is oot haodled properly;
Tho people handling this costly equipment
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‘must be capable people, In our country,

so far, 'we had rather a deaith of such
people. Now, we have to give special atten-
tion to their, training and to their technical
qualifi:atibns.  The demand of these
edgineers is, sympathetically looked at by
everybodv, including th:  Qovernment.
Aztording to yoar own stitement, Thelieve,
thers was a Committee some years ago, the
Sarin Committee. That Sarin Committee
also admitted that these people—techuically
trained technolongically staff anl cadre—
must bs given proper treatraent and they
must be given -proper emoluments and
‘career opportucities,

o ‘The Pay Commission, because it felt, it
gould not go into the question of job
valuation, left it at that, but o*herwise, it
said, something must be dooe for them.
I would say that you are having some
Begotiatiocs this afsernoon. |1 do not want
to say anything whick might queer the
mtch Mr. Kumaramangalam is here. He
is competent enough to deal with :hat.
Some questions will arise.  For example,
‘what retro:pzctive effect, are .you prepared
to give, in case these revised pay scales aré
accepled. Some revised pay <cales are
ultimately accepted and so»me -efrospective
effect has to be given. The Pay Commis
sion has awarded retrospective effect of its
recommendations  from  the 1st of
January, 1986. Now, the position is that
the Government has shified it to the 1st of
January, but as far as these people are
coqcerned I would plead that in their
cases, depending on the qualifications, the
traipiog they have received, and the period
of rervice they have already put in, il may
be coosidercd in their cascs, whethe. some
‘favourable retrospect've conditions can be
considered.

Then, Sir, th: question is that, you are
layicu that we caanot finish this job evalva-
tgon in 6ne day. Timeis required. Some
Hixh Level Commitiee composed of whom,
1 do not know, I would like to know in"
cIdc Ailly who are the Members of this so-
callad Hish Level Committee, 1 surpose
“they aro mainly barzaucrats—officials of
tho Ministry and so on. They certainly
Taonoot du this jab. They will probably

‘Have Yt appoiut some so-called oconsuitsots
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or somebody, I do not know who.” If you
give us some ioformation on this, we would
be wiser about it.

Consultants in this field arc generally
taken from among the private sector
people ; and I d0 not know exactly by
what means they will evajuate the jobs of
these telecommunication engineers. These
are not things which can be subjected to the
usual time and motion study, and that kind
of a thing. Naturally, there is no finality,
the e is no definiteness about it : how it
will be done, how long it will take : when
it will be finished, and having been finished
whether it will be accepted and whether it
will be applicable. The trouble 1is that
people engaged In this kind of a proloired
agitation, want a settlemeat which will not
be completely open-ended, an open-ended
thing, without any kind of finality abou’ it,
and nothing defiinite.

I do not know whether it is possible ;
I hesitate because I do not know what Mr.
Kumaramangalam’s reaction would be, In
order to get an early settlement, [ do not
know whether it is possible for Government
to accept the minimum and maximum of a
new payscale for these people : the mini-
mum, and maximum, and then pending
this job evalvation which must be
done within a fixed time limit, the
actual fixation of individual people within
thal pay scale can be done, That will vary
to some extent, according to the job
evaiualion. But the minimur and maximum .
of that new pay scile which they are
demanding. should be fixed now, and
granted and announced Why not ?

Mr. Thomas was right ; I find that ja
public seclor enterprises, probably for a
Peon or a Sweeper the total emoluments in
some public cnlerprises would not be less
than what these junior engincers are being
given. This is an absurd thing which we
bave inherited in this couatry, unforluna-
tely, AD engineer may be getting less
Their demand
before the Pay Commission was parity
with the public sector enterprises. That -
rejected by the Pay Commission, Now you
have an absurd position wherein people ase
working side by side, in: one place. kielan -



317 Calling Attention

e.g. working in a railway loco yard, working
side by side with anothir khalasi who |is
working in the marshalling yard of a steel

plant. The latter is a Steel Plant em-
ployee. -
I can tell Mr. Arjun Singh that this

bsppened a few years ago in the Bhilai
marshalling yard. There were khalasis
who were emnlovees of the steel plant :
and for the shunting of wngons and all
that were railway khalasis who were work"
ing «side by side with them, The latter
were the emplovees of Railways. And the
gap in emoluments between the twoisof the
order « f Rs. 300 or Rs. 400 p.m.: because
one happens to be a public sector emplo.
yee. he is getting much more than -the
other man do'ng exactly the same job, but
who happens to be a departmental emp'oree
of the Railways. These are anomalijes of a
very crude kind which we bave inherited
from the past. T would ssy that in this
case a'sc, such types of engineers who are
called upon to handle all these new equip-
ments and high technology, should be trea.
ted in a new way. They must be lookcd
at ina n w light. [If these are the people
who are goirg to build the new India of
tomorrow, then they cannct continue to be
treated in the same old way which we bave
followed al] these years,

So, these are my suggestions : one is
regardi g retrospective effect : some further
consideration should be given in their case.
Secondly, ] am sugSesting that pending
this job evalu:tion—1I think wirhout that,
Government will not agree to anything ;
what vind of job evaluation, ] do now
know—there is 8 new pay scale which they
are demanding, i.e a reviced payscale. That
pay scale can be announced, with a mini-

" mum and a maximum. The fitment of the
engineers into that scale can be finalized.
Now, so:n 2d hoc thing can be there. It
¢an be finalized when the job evaluation
is completed. Whether they are willing to
agree or not, I do not k-ow.

1 would fin:lly say this : I am also some
_gort of s tradevnionist, & bit older than my
friend, of course. 1 am sorry these people,
before they went op this agitation and
evén after they went on it, nevez bothered
to-approash any of us, for our support, '
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He also belongs to another ocepiral
trade union. They have pever approacbcd‘
us, never canvassed us for the jastioe’ "of
llleir demand and neyer astcd us for gt
support. At least, I can say that I wou'd
bave come out publicly. '

SHRI THAMPAN THOMAS : I too.

SHRI INDRAJIT GUPTA (Ba's{rhat}_;;
But they bave not done that. Wel!, that ig
their right , they can and they ennoty- ag,
they want to do. I cannot force them to
do anything. Bout I would say one thing,
that they should consider one thing. I
began by saying that their agitation. hau
established their point that they are very
well organised, they are upited, they are
strong in their demand and they huve shown
by their action that they can effectively
paralyse a very vital wing in the who'e
chain of our national economy ; they have
done it. Now, I think, they should copai~
der whether some kind of an interim step
can be 1aken pentdirg final settlement by
which this paralysing of 1his thing can .at
least be looked into. C o

v

Fortunately or unforiunately, now-g-
days, trade vnions are also learning from
their experience that to win their cauag
they require public-support and popular
sympathy. Without that, by antagonising
public, it is very difficult for the working
class to win their ademands. Now, some.
body has said that if the trade vnicns turn
their back upon the people, then the
peop'e will turn their back upon the trade
uniors. Unfortunately, the ‘detracrors of
the trade vnion movement in this country
80 on accusing trade unions saying, you are
only corcerned with yopr ecopomic dema-
nde, how much more money you can get,
you don’t bother about anything else,
“‘But when some trade unions bother about
o'her th'ngs, then we are told.”” *Why are
you bothering about those things ? Thdse
are not your concern, you concern Yourself
with yout - bread and butter, Homvcr,
we will do whaiever we thiok correct. ‘But

I think they have fought a struggle in which
lhcy have es'ablished their stremgth aagd
their upity and they-should golin that spiris
to these negotiations ‘and try to see if they
can get an houourablc settietnens, In uy
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sirike or struggle are wo hundred percent
victerions, First of all, the goveroment
showild not threaten them, That is the
main potat, If you threaten them and try
to break this strike with the help of otber
personal from outside and so on, then, of
course, whether Mr.  Kumaramangalam
wants it or sot; we will also have to enter
into it, because that kind of thing today
will be with bis people, tomorrow It will
be with somebody else. So, 1 beg of yon
don’t like me to go to that path and try
to work out some formula by which it will

be possible to come to a settlement and -

end this struggic and confrontation which
is causing 8o much trouble to the
public.

I have been trying in the last five days
to ring up my family la Caloutta, because
somebody is sick there. I can neither get
trunk booking nor get STD nor get no
delay demand nor get lightning call ; noth.
ing ; everything is poralysed. So, other
people are also “suffering. The business
community; I do not know, why they are
keepiog quict ; there is something eery
‘fishy about it. I would have expected the
tig business houses to make a big row
about this ; apparently, they have got an
altersative channel by which they can do
it ; we canoot do that,

MR. DEPUTY SPEAKER : This year
is ending and there may be so many de-
mands from the house to collect money,
Therefore. it i8 convenieat for them
to keep quiet. Otherwise, itis not possi-
ble to do it.

SHRI INDRAJIT GUPTA : They have
got other seivices alio everywhers. That ig
sll 1 bave to say, and I would like to hear
fram the hon, Minister how they are think.
ing of dealing with this subject.

THE MINISTER OF COMMUNICA-
TIONS (SHRI ARJUN SINGH): Mr, Deputy
Speaker, 8ir, ] am quits conscious of the

situation weich these unfortunate series of

events have led to and I would like to join
with our hon. seaior member of the House,

Sbri 1ndrajit Gupta, fo exprosiog my—I
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conld only use the word ‘sympathy’~=
sympathy for the thoutands and thousands

of citizens of this conntry who -use the
facilities of the Department, becavse, in a

“sense, any activity by a democratic govern.

ment or public utility service cannot but
bave the interest. of the people at heart
primarily ; everyihing else has to and will
always come after that. Therefore, when
Shri Indrajit Gupta says tha', all said ang
donc o both sides of the House, we must
be aware where to d aw the line so that
inconvenieace of the citizens of this country
does not reach a point of no return.

I am.sure, not only I would agree but
I thiok all sections in this House would
agrec with this proposition, ‘

As Mr. Kumaramangalam has said,
this is a six-year old issue. He is much
more conversant with it, T will go by what
he says. He has also given a parration of
what happened when and how things were
oot clinched at some time or the other. There
again, I would let his statement stand even
though there may be some information to
the contrary. I would like this House to
come to two or three basic points about
which I presume, you wil} agree with me
there is no dispute. One s the uumber.
of committees which have gt on this pro.
blem and given recommendations. You
buve cited names and I think there are one
two more names here when this matter was
taken and I again agree with Mr. Gupta that
the real crux of the problem is not the pay
scale but it is a sequel to that, The crux
of the problem now, and which will conti.
nue (0 be, before vs, (s the adjustment thgt
we have to make with high technology
working. Not only for ihe cmployees who
are going to run those machines but alsg
for us who are going to use them and thyt
adjustment, I think is one of the reasons
why this friction has arisen, ] am alway
and I have always been 3 supporter of t;
plea that the new technicians in & broader
sense of the term weo are going to rug our
machines and our systems must get not
only respect but also emofuments which are
in no way demesning to their status ag teche
nical people. And 1 am sure, that this. jg
an approach which is ioherent g the m&-
meot of the Prime Minister when he cg.
Borted tha nation to use techuology for (g
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development of this country so that the
pace of development becomes faster and
faster,

At the same, time, neither I nor any
Member of this House can be unaware that
there are certain system through which we
are working at the moment and for some time
to come we are going to continue in those
systems. So, however, exasperating we
may become, however angry we may be.
come, here I would like to clarify if that
impression is gained by the statement, that
Shri Kumaramangalam came to me or to
somebody else we were not able to satisfy
him, at least I can say, that he did come
to me, I made an attemt but he want back
an aogrier man than when he came to me,

MR. DEPUTY-SPEAKER : Because
he is a trade union leader.
SHRI ARJUN SINGH : That is right.

But I think he has objected to that, but I
want to clarify that it was never intended
that way. But the fact atill remains that
an attempt to explain to him was made
which I think also is not some thing which
wo can gloss ovyer, '

The point in this case is, that before
the Pay Commission was appointed this
matter was taken up and though I would
not like to say it as a categorical statement,
but what the information before me seems
to soell out is, that the reference to the
Pay Commission was made withnin the
knowledge of the trade union people and
the setvices, Anyway, the Pay Commission
had taken cognizance of the entire Contral
Government services and its report has

come.

All Pay Commission reports always
create some residual problems This is not
the first time it has happened. You ook
to any Pay Commission report, thefe are
problems which arise sfter the Pay Come
mission report has come becauss it is a
question of relativity, 8 question of so
many other parities and all these things
. com® and naturally some people feel that
they have mnot beeo dealt with justly and
they start agitating immediately after the
Pay Commission report has come. Undet.
gtandably every ane would expect that once
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the Pay Commission report has come, that
is the end of the matter at least till the
Bext Pay Commistion is appoioted. But
that does not happen. In this case also

~ the Junior Bngineers folt that whatever the

Pay Commission had said, they are pot
fair to them. The Pay Commission also
has not made its recommendations cop-
clusively so far as these People are concers
ned. While conceding the point that they
have a special case 10 be considercd and
its inability to go into it, the Commitssion
suggested some kind of a job evaluation,
Now, as is borne' out by the records, I
think it was as a sequence to this comment
of the Pay Commission that the first
Khosla Commission was appointed.  Again
I do not know whether you agree to it o
not, but at leagt, there was ap acquiescence
if not agreement, And if there was ap
acquiescence and if the unforturate event
of Mrs. Khosla having resigned bad npt
occurred, I thiok, this problem would not
have arisen or because in due course of
time, she would bave given « report  and
that report, for better or for wnrse, would
have been considered and acted upon. As
to why she resigned and whai was bebind that
I do not want to go irto it because that js
nothing with which I am cancerned. Her
resignation created that Buspivion that
perbaps the Governments wants to play
with this issue and does not want 10 come
10 the conclusion on this is-uc. Asg matters
80, in such situa‘ions, in certain circums
tances, perhaps, :he suspicion may not be
unjustified, in certain circums’arces, it will
totally be unjustified. But I wi)) l.ave it
at that, I would say that if 1f). principle of
accepting the committee for Job eviluatiog
bad becn agreed to or acquiesced to and
the Pay Commission having made 1pat
observation, I think, the principle of
apPoinnng & commilte should not pe
objected 10 as such. The peint that should
-always be kept io view is thar 1be Com.
mittee should not be a1 excyse to post.
pone or prolong a decision J will not
deny that in certeip circumstances the
appointment of a committee does become

- another instrument to pospone things ung

then sometimes everyone agtees also thay
it should be done because certain sitoaions
oemand that the presont situaiion should be
defused and subscquently we may bhave g
sccond look, | think, this I would like to
duspe: totally that the appoiniment of this
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job eveluation committes under the Cbaijr-
marship of Mr. Agarwal, who was the
Secretary of Telecommunications, is pot
going to be a committee . which is being
appointed just to stell isiuses or to post.
pone issues. ] would request the committes

+ =] would like to inform the House—to
submit its recommendations within a month
of its starting work and certainly not later
than 10th of December, 1986,

SHRI INDRAJIT GUPTA : Who sre
the members of this Committes 7 Are they
all officials?

SHR] ARJUN SINGH : The members
are ;

Mr S M. Agawal—Cheainman

Mr. V., Devarajan, Member Finance and

Addl. Secretary. Department of
Telecommunications=—Member

Shri BC. Verma, Joint
Ministry of Finance

Shrimati Khcsla, Joint Secretary,
Department of Personnel

Shri N.K. Matbur, DDG (D), Depan-
ment of Telecommunientions.!

Secretary,

SHRI K. RAMACHANDRA REDDY
(Hindupur) : Will the report come by the
¢nd of December ?

MR. DEPUTY-SPFAKER : The Mi-
pister has already assured that it will come
before 10th of December.

SHRI SRIBALLAV PANIGRAHI
(Deogarh) : How Mrs. Khosla who resigoed
as chairperson of a committee. has been
tekep 28 3 member in this new committee
again 7 What were the terms of reference
of that committee ?

SHRI ARJUN SINGH : Let us bave a
second try. The question of cvaluation
and hcw it is to be done was & point which
was also raised. A refercnce was made to
the evaluation rlready made by the Indian
Institute of Management, Bangalore. 1
would like 10 say that this Committee will
take into consideration also the evaluation
already made by the JIM and whatever the
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" tecommendations in that evaluation are,

they will consider them and also try to
see how much of that can be utilised for
tbeir recommendations. Apart fiom that,
tbere will be other consuitents, I mean, the
consultants which ere wellknown, I
cannot decide for the Committee, therefore, -
1 will not like to go into it, but om that
account I would like to assure you,

The other point that was raiced by Mr.
Gupta was the issue as to from which date
these recormendations regarding the pay-
scales wili beccme cffective, On this issue
I have had a discussion with the Fintbnce
Minister and I am giad to inform the
House that the Finarce Minister has agreed
that these will be given retrospective effect
from 1.1.1986.

I would now like to say one thing.
The question of asserting one’s right,
specially in the trade union movement, is
indis: utsble and that is one right which
can never be challenged and should not
ever be challenged. The Indian labour
movement has a very illustrious historic
past and in the development of this
country, the labour movement and the
labour force of this country has played a
very epical role and shall continue to play
that. Of that we are all sure. At the
same time, there are some things which we
thould not ignore. As Mr. QGapla said,
baving made the point, having established
the case, it is now to find a way out as to
bow it is to be implemented. This is all
that is left. At this moment of time, I
would appeal to the leaders of the trade
union movement and especially to the
unions of these Junior Engineers that what
they are now concerned with is certainly
their legitimate right and that right we
respect and we shall try to see that their
interests are protected and served to the
extent possible. At the same time, we
would elso like them to consider that the
ares in which they are working is not an
area which concerns a certain part of the
country, a certain section of the people or
certain interests whioh may be ignored for

somo time oven if thero is no work going
on.

Telecommunications, the House will
aBree, are the sipews, the perves and the
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velns of a nation and I do not think it can
be justified oo any account that they should
be paralysed to make a point or to gain
advantage to one’s own interest, which may
be justified on its own account. The stage
has how come when any further escalation
would certaiply paralyse thote siaews of
_ the nation, the veins and arteries of the

pation, and the House will agree that such -

a situation shou'd not be allowed to occur,
should not be allowed 1o happen, and 1 am
quite confident that my appeal shall be
heard and responded to in the spirit in
which it is being made. But the Govern-
ment bas a bigher responsibility also
because telecommu: ications, as 1 said,
affect parctically every part of natioaal
endeavour, including our security, our
defencey everything. We cannot allow a
situation of drifi in this matter. If
national interests so demand, with a very
beavy heart, we will have no choice bat to
enforce BSMA. 1 do not consider ESMA
as a solution. I do not agrec that the
labour movement of thiy country has to be
faced with tbat, But, at the sametime,
" I would be faili;g ip my duty if I were
to remind the House that uuder certain
circumstances where npational interests
domand, there may be no way out. I am
sure, that situation will not arise and the
manner in which this issue has been
broached by all Members in this House,
will belp those who ace contesting for
their aims to come to a settlement. It is
2 question of a month from now I do
pot think the heaven. will fall if after a
month they realise what they bad wanted,
perhaps, they have got to a subatantial
degree. Uniess we are prepared to rise to
such occasions, I do not think we are
really serving the interests cither of the
labour movement or of this country. This
is all I bave 10 say.

— ——

14.46 bra.”

BUSINESS OF THE HOUSE

[Bnglish)

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND MINISTER OF
FOOD AND CIVIL SUPPLIBS (SHRI
H.KL BHAGAT): Sir, wih  your
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permission, I rise to announce that
Government Business in this House during
the week commencing 10th November,

" 1986, will consist of :—~

fl) Consideration of any item of
Government Business carried over
from today’s Order paper.

(2) Cqnsideration and passing of the
Defhi Fire Prevention and Fire
Safety Bill, 1986:

(3) Discussion and voting on :

(a) Supplementary Demands for
Grants (Railwayg) for
1986-87.

(b) Suopplementary Demands for
Grants  (General) for
,1’85'870

(4) Consideration and passing of :

() The Atomic Energy (Amend-
ment) Bill, 1986.

(b) The Indian Post Office
(Amendment) Bill, 1986,

(c) The Child Labour (Prohibi-
tion and Regulation) Bill,
1986, as passed by Rajya
Sabha.

(5) Discussion under Rule 193 regare
ding etbnic problem of Tamilians

in Sri Lanka,
[ Transiation)
SHRI KAMMODILAL JATAY

(Morena) : Mr  Deputy Speaker, S8ir,
kKiaoly tneiude the foliowing subjects i
tbe List of Busioess of the Lok Sabua for
the next week . :

Sir, areawise, Madhya Pradesh Is
the largest State of the couatry
but it is quitc backward in the
cconomic, social, cducational and
cultural fields because even after
about 40 years of independence
weli-plaoned progress and develop-
ment has oot takeR place thete,



